CENTRAL ADMINISTRATIVE TRIBUNAL )
- JAIPUR BENCH, JAIPUR |

ORDERS OF THE BENCH

Date of Order 15 11. 2011

. O.A. NO 532/2011

Mr PN Jatti, counsel for appllcant

" Heard. Q.A._ is dlspos‘ed,of by a separate’ordek on the .

‘separaté éheets'for the reasons récorded' theréin
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CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORIGINAL APPLICATION NO. 532/2011

DATE OF ORDER: 15.11.2011
CORAM
HON’BLE MR. JUSTICE K.S. RATHORE, JUDICIAL MEMBER
Anil Sharma S/o Shri Shyam Sunder Sharma, by caste Sharma;
aged about 25 years, R/o Village and post Jahota, Tehsil Amer,
Jaipur, presently working as Casual Labour Group ‘D’ in the O/o0

the Chief Commissioner of Income Tax, NCR Building, Statue
Circle, Jalpur

...Applicant
Mr P.N. Jatti, counsel for apphcant
VERSUS

1. Union of India through the Secretary to the Government
of India, Ministry of Finance, Department of Revenue,
New Delhi. ‘ _ ‘

2. Chief Commissioner of Income Tax, NCR Building, Statue
Circle, Jaipur. v

3. Commissioner Income Tax (CO), NCR Building, Statue
Circle, Jaipur. ‘ '

...Respondents

ORDER (ORAL)
By way' of the present Original Application, the applicant is
praying that by a suitable writ, order pr dil;ection, . the
respondents be directed to act és per the representation dated’

20.09.2011 (Annex. A/1).

2. Fron'l bare perusal of the pleadings as well as documents.
available on record, it reveals that tne said representation dated
20.09.2011 (Annex. A/1)‘ is still pending consideration before the
respon_dents. Since the applicant is praying that the respondents |
be directed to consider the said representation, in view of this, I |
deem it proper to direct the reSpondents to consider the

representation dated 20. 09.2011 (Annex. A/1) and pass a
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reasoned and speaking order and communicate the decision so

taken en_ the said representation to the applicant.

3. Consequently, ‘the .respondents are directed to consider
and decide the represenfation dated 20.09.2011 (Annex. A/1)
by passing a reasoned and speaking order and to communicate
the safne to the applicant expeditiously but in any case not later
than a period of two rnonths from the date of receipt of a copy of
this order. It is fu_rther made cleer that till thev disposel of the
said representation, the_'res'pendents‘ are expected to maintain -

the status quo of the applicant as exists today.

4, However, the-_applieant is given liberty to redress his

grievance by way of filing the substantive Original Application, if
any prejudicial order again's't _'his intere,sg is passed by the

respondents.

5. - With these .observations and directions, the Original

Application stands diéposed'of with no order as to costs.
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T o | (JUSTICE K.S. RATHORE)

MEMBER (3) -
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